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MR, DEPUTY CHAIRMAN: We will examine it and we will make suggestions
also. Olay, now Shri Ahamed Hassan, He is absent. Shri Javed Ali Khan,
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MR. DEPUTY CHAIRMAN: Your time is over. It is not going on record.

SHRI JAVED ALI KHAN: *
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SHRI SHARAD YADAY (Bihar): Mr. Deputy Chairman, Sir, [ associate myself
with the issue raised by the hon. Member.

SHRI D. RATA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI TAPAN KUMAR SEN {West Bengal): Sir, [ also associate myself with the

1ssue raised by the hon. Member.

SHRIT. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the 1ssue
raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I also associate myself with the

1ssue raised by the hon. Member.

KUMARI SELIJA (Haryana): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI RITABRATA BANERIEE (West Bengal): Sir, [ also associate myself with
the 1ssue raised by the hon. Member.

*Not recorded.
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI MOTILAL VORA (Chhattisgarh): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI P. L. PUNIA (Uttar Pradesh): Sir, [ also associate myself with the issue raised
by the hon. Member.

SHRI HUSAIN DALWAT (Maharashtra): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, [ also associate myself with the issue raided by
the hon. Member.

DR. T. N. SEEMA (Kerala): Sir, [ also associate myself with the issue raised by the
hon. Member.

SHRI ANAND SHARMA (Rajasthan): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, T also associate myself with the

issue raised by the hon. Member.

MR. DEPUTY CHAIRMAN: The whole House associates with the issue raised by
Shri Javed Ali Khan.
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SHRI DIGVIJAYA SINGH: Sir, the Government has withdrawn the Affidavit in the
Supreme Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is an off campus issue.
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SHRI DIGVIJAYA SINGH: Sir, [ totally agree with what Sharad Yadavji has said.
The present Government has withdrawn the Affidavit given to the Supreme Court by UPA

Government. ...(Interruptions)... He is misleading the House. ... (Interruptions) ...

MR. DEPUTY CHAIRMAN: No, no. No further discussion. ...(Interruptions)...
Now, Shri Sharad Yadav for the next Zero Hour submission .. (Interruptions)... No

discussion on this. ... (Interruptions). ..

SHRI ANAND SHARMA: This cannot be accepted. ...(Interruptions)... 1t 1s a
serious matter. ...(Interruptions)... The entire House is opposing this, ... (Interruptions). ..

The Government has to explain.

MR. DEPUTY CHAIRMAN: It is a serious matter. .. (Interruptions)... But, the

point is, we cannot have a discussion on Zero Hour. ... (Inferruptions)...

SHRI SITARAM YECHURY: Sir, one minute. .. {Inierruptions)... What the
hon. Minister answered, 1s not the issue that has been raised. This 1s number one. The
second question 1s: Today's Government has withdrawn an Affidavit submitted by
the earlier Government and given a new Affidavit which is a cause of the problem.

...(Interruptions)...

SHRI ANAND SHARMA: That 1s the root cause of the problem.
...(Interruptions) ..

SHRI SITARAM YECHURY: Sir, this is a serious matter. ...(Interruptions)...
Aligarh Muslim University...

MR. DEPUTY CHAIRMAN: So, what can I do? ..(Interruptions)... It is Zero

Hour.

SHRI SITARAM YECHURY: Therefore, what you have to do is to use your good
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offices to persuade the Government to withdraw their Affidavit. That is what has to be
done.

MR. DEPUTY CHAIRMAN: That is a legal matter.

SHRI SITARAM YECHURY: Otherwise, they should answer what 1s the Affidavit
and why have they changed it? .. (Inferruptions)...

MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice.

...{Interruptions)... Give notice. Then, it can be considered for discussion.

SHRI ANAND SHARMA: Sir, let me make a submission for vour consideration.
Since this is a serious matter, the Government needs to explain why it changed the Affidavit
filed by the UPA Government. You have to explain it. And, why are you targeting the

minority institutions and the universities?
MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice.
SHRI ANAND SHARMA: Sir, the House demands for a debate.
MR. DEPUTY CHAIRMAN: Then, you give notice if you want debate.
SHRI ANAND SHARMA : That can be accepted now.
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MR. DEPUTY CHAIRMAN: Okay. That is all. No more discussion.
...{Interruptions) ...
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MR. DEPUTY CHAIRMAN: Let us go to the next item. Shri Sharad Yadav.
...{Interruptions) ...
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MR. DEPUTY CHAIRMAN: No, no. It is over. ...{Inferruptions)... Hon. Members,
it is a Zero Hour matter. I cannot allow discussion now. If you want discussion, give

proper notice. ... (Interruptions)... Give proper notice. ... (Interruptions). ..

SHRI SITARAM YECHURY: Sir, what has gone on record in the House is

misleading. ... (Interruptions)... It is misleading. .. (Intervuptions)...
MR. DEPUTY CHAIRMAN: If he 1s misleading..

SHRI SITARAM YECHURY: Secondly, Sir, please understand, it has got the
potential of a very big communal flare. ...(Interruptions)... That is the danger and our

House can't be a party to it.

ot e WAL WY, ..(F@M)... Al W @ dR-9R [ANE b ol
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MR. DEPUTY CHAIRMAN: If he has misled, then there is a provision in the Rule
Book. You can invoke that. This is number one. If you want a discussion, you may give a

notice. What can [ do now? ...(Interruptions) ...

SHRI SITARAM YECHURY: Sir, our House can't be a party to the communal

polarization. ...(Interruptions)...
SHRI JAVED ALI KHAN: sir, please allow me. ...{Intervuptions)...

MR. DEPUTY CHAIRMAN: That is over. His Zero Hour time is over. I can't
allow him. No, please. ...(Interruptions)... 1 am requesting the hon. Members that his
Zero Hour time is over. If you want a discussion on this, please give a notice. I can't
allow a discussion now. ...(Interruptions)... If he has misled, then invoke the rules.
...(Interruptions)... There 1s a provision in the rules and you can invoke that if he has

misled the House. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he 1s not taking note of what we are saying.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can't do anything more than that. Please give a

notice. ...(Interruptions). ..

SHRI SITARAM YECHURY: Sir, I suggest that vou expunge from the records all
that the Minister has said. ... (Interruptions). ..

SHRI ANAND SHARMA: Please expunge that. .. {Interruptions)...

MR. DEPUTY CHAIRMAN: If you want me to expunge, [ will go through the
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records. I can't do it now becavse [ atn not consinced either way, . (Materruptions ). To
expunge, [ have to be convinced. [ am not convinced either way [ will go through the
records and take a decizsion ifthere is anything to be expunged. | (Mterruptions ). .

sHEI SITARAN YECHUERY: Sir, we will give a notice. But this assertion by the

Minister will only contribute to sharpening cornrmunal polatization in the country.

SHEI BMUKHTAE ABBAS NAQWV I Sir, we are neither supporting nor opposing.
(Ptervuyptions ). L, A TF gargT 2 6 S o e "W A T 2 (AR, ST
AEATE T SR RE &, 999 WEAnS ] WHew @i, 1 Je =gEe 1 afww T E
TR T F ] SR ().

LIE. DEPUTY CHAIRMAN: [ am going to the next Fero Hour mention by Shri
sharad Yadaw . (Mterruptions ).

sft MR a=Er AFdt: = 9% A e e TRarae 19 99 7, the matter is
inthe Court. . {Mterruptions ). .

LE. DEPUTY CHAIEMAM: I can't allow WNr. Khan His Zero Hour time is
over. ...fnterruptions).. . You have to give another notice. . fhferruptions).. Mt Khan,
[ can't allow wou. Shei Sharad Yadav, I cant allow him. Hizs Zero Hour time is over,
. (Taterruptions ).
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LIE. DEPUTY CHATRWAN: 1 would request you to pleasze calm down. Mow,
mhl Sharad Yadav to make a mention on Special Package to the State of Bihar
. {Tterruptions )... TS 159 ST, 21T 3997 Zero Hour submission FRT .. (CEGF)...

Mothing else will go onrecord. . (Mferruptions ). You may giveanother notice.
SHEI JAVED ALI KHARN: *

LE. DEPUTY CHAIRMARN: Wit Khan can give another notice and Wr. Chaitman
may consider that Please st down Shri Sharad Yadaw, speal on Special Package to
Bihar .. (Mmterruptions).. Olay. . (hterryptions).. That iz enough;, now go back

TTransliteration in Urda Seript.
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..(Interruptions)... Please . (Interruptions).. Please go back. .. (Interruptions)...
Please go back . {Interruptions)... Please . (Interruptions).. There will be no
solution. ... (Interruptions)... 1 would request ...(Interruptions)... 1 would request you,
please give notice. We can have a discussion. ... (Interruptions)... What are you doing?
..(Interruptions)... Listen . (Interruptions)... Please. .. (Interruptions).One minute.
...(Interruptions) ... I would request the agitated Members, if you want the result, then
give anotice. Hon. Chairman will consider. We can have a discussion. ... (Interruptions). .
By shouting slogans, nothing will happen. ...(Interruptions)... You will not get the
result. ... {Interruptions)... Are you interested n getting the result? .. (Interruptions). ..
Then you allow a discussion. ...{Interruptions)... I have told you, I will examine that.

...(Interruptions)...

1. T T 9169 (SR T59): 99, iR ad MfFRe o1 g2 98d expunge fam
S .. (FEH)....

MR. DEPUTY CHAIRMAN: If anything expungeable 1s there, T will do that.
..(Interruptions) ... 1 will do that. ...(Interruptions)...

A Sikh boy assaulted in Australia
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